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the appeal competent ?

Is the application in the
prescribed form ?

Is the application in paper
book form 7

Have six complete sets of the
application been fiked ? ;vP(”u
Is the appeal in time 7

1f not,‘by how many days it

is beyond time?

Has suffieient case for not
making the application in time,
been filed? '

Has the document of authorisation/
yakalatnama been filed 9

Is

the application accompanied by

8,0./Postal Order for Rs, 50/ =

Has the certified copy/copies

of

the order(s) against which the

application is-made been filed?

a)

k)

c)

Have the copies of the
documents/relied upon by the
applicant and mentioned in the
application, been filed ?

Have the documents referred
to in (@) above duly attested
by a Gazetted Officer and
numbered accordingly ?

Are the documents referred
to in (a) above neatly typed
in double sapce 7

Has the index of documents been
filed and pageing done properly ?

Have the chronological dstails

of representation made ‘and the

out come of such representation
been indicated in the application?

Is the matter raised in the appli=
cation pending before any court of
Law or any other Bench of Tribunal?

+Endorsement as to result of exemination

. ;lk,:' RN T

k\q C_ L’,’\/&—\f CQ'_\-

e

e

~
AN




(v

he P 'SML,_‘ ‘. e L ANC

m

T ‘(‘—‘0:1‘-\‘&(, Pred ™ Segh, @ f‘f- ) )
R
‘ Idmit, "
Issue notice to respordents to
file a counter within six wezkz to5 which

thz applicant may fila a

two weeks thercafter.

from their present ports.

rejoirder within

In the matter ~f interim rzlief is-ue
notice and list for orderson 10.12.9%0, till

then the applicants shall nct b reverted

sSa/ ca/
A.Me V.Co. Lo S o
Sd/ i‘i”’ e
* 2
/O [ yas j\kn% Vi bnu.x-r’i
//'[u /)3)‘ (71—'3%”(‘! l‘ m“ :;—”\( O '\/‘:"ﬂ"‘s‘-
//Lr\h /’Y\ L;@ - /A‘{ t’(’ ‘ Nx)-« ; 'vafd
C/\' . L.ﬂ\é\ltu—/<€f\ zé' ﬁ\k /’ ; m
Chw'f%ni (mbca Feve &A/¥ f] Cavniiv
Yo ”’Z“%“W{a“ﬁf 'WLWG:—:L p o
-4 C%m47/,4; a (o ey
1, e P 41 A o
R (‘hf7h
¢ Qﬂm %4( < 47~7’*«"(>s .7‘7‘1 "
*«;9 o ~
w o [¢] 7/7‘51((/ | )(‘/i ,
'x"/ —«.'I'hcc\/uxo{f(»/‘! e 2 /// /1
Vi 7 715"71»-,-» >l Al (¢
¢ L.
(@7"‘)""5_-/5 MVLL 7&1/{( "7,7\_r' 1.
/gl Ei“ N CIY/¥3((\
/%1‘:/; \’T Sy 1
)+
)-\\f\ NQ\ g"\\bv "‘C‘cly ]’\,
2 lu.r g, )
4
\\'\ 3:“\_\ \\\0 Q_-;ﬂ,\,\F Q.U\,\ o S -\ C‘\

x




Bod. fom-h»&il ag
bR o} Cevadn_
hey, nov b file ek
RJJ(\;)&M‘-LLM} }e

fht ceudan b

\s\aa . v@

21
136 a2
N ¢ N

Bedl, +Lo Pandy oo aac

CL((,\_Q,{M& . QL)\,Y){;/\/\ J (:w:}

Yo A caundin

32892
D.g.
Balb He 7,307‘6&/ ae abscnl
Cewntts hes not bec 2 ﬁ(co(
é P K %1,6: chﬂ(z’; .67 /sﬁ»?‘l

/\/

y |




R
SN

@

G+ 273
W 13 fog s
‘ -g_)aijbz‘

DR

Both #u bartes ave et
l’vaben’t'- £-A t,.\mn,ejr i
P\u M -40:::13)1 . The rame
may be filaol on the -

%@ | Fced et M,?@w |

p~ | \vai\ DL o °2|9]?.
QQ 21933
——/
v >
. @
ottt dhe pahy  ate wol-Rrereut

RA hay ot Leew Hiled J‘cvqmaA

o F‘“*/\/

Nap
108 oy aut veand aoiX\
L —
Py
IS~12- 5
(o

o ey
e VY= (’%{E‘f(ﬂ -‘F\‘T‘ﬁ“vy&\ |

< : .
Q/QO-(VQ. ,LEF’C’L—Q Do b’%*@é ~e b

v 0F (=99 R l\ez%;..xjn.

aad

NG oF
Y (R \
F o P L <
G D.9- Y9 =







@. O‘F\r {%7%[‘\0 '

’ oo\-N-Qve

e M, DA LR G SBZX\J\\*&&M AR

| .N\ﬁ«‘k&_\ Q‘\% g,N&MX/L\{lc-‘\\‘\,)SQ*BQ M~ % ‘ J;\’\ )
0

p p ~\a )\r\mx(gﬁ..jgﬂ\f\%m -—\\\\&Wﬂ N \f\}\&:’& s«vi\ .
f NCTR T FE I e Lrangn s FAR BV TS,

aroARS ARAAT

%/ A, <~
[~= oo
Tz , “
”;Z”//JZ” o o T
. L 4
v \\'é'v:;/ KWW%WWWM
Q\Q‘@Mﬁ\” — ﬁ/ W/
W) oo i e e
| o o




DeV R B Os Dattatreyulun
Member (J)

To

8ri 8, Manickavasagam,
Member (A)

Pre-delivexy order in O.A. noo, 373 of 1990 48 sent

hogewith for consideration.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKINOW BENCH, LUCKNOW

Original Application No., 373 of 1990
this th@“‘ = ‘day of Mgy °2000.

HON °BLE MR DoVcRoSoGo DATTATREYULU, MEMBER (J)
HON°ELE MR 8, MANICKAVASAGAM, MEMBER(A)

M.Co Roy, 8/0 late K.C. Roy, Travelling Ticket Examiner undes
Station Supdt, N.R, Charbagh, Lucknow, resident of Railvay
Quartexr no. 4/5-B, Jail Road, Lucknowe and four others,

coe Applicants

By Advocate $ None

Vexsus.

Union of India through the Geperal Managez, Northemrn Railway,

Beroda House, Rew Delhi.
20 Divisional Railway Manager, Northern Railway, Lucknowe

3, Divisional Personnel Bfficer, N.R.,, Lucknow.
o oo Respondents

By Advocete ¢ Srxi Apil Srivastava

ORDER

The epplicants in thie case pray for production of

enswor books of the candidates alongwith the selection proceedi-

. nge end after examining the same, to quash the selection

slonguith Annexures A-3, A7 and A<10,

26 ‘ﬁhe brief fects of the case are as follows 3
The applicents averred in the spplicetion thst the

ragspondent no.3 by his notificetien no. 757 E/6/8/TTE/88 dated
9.6,88 decided to hold a selection for the posts of Conductors,
Head @kmxikTicket Collectors and Senior Ticket Examiners in

the gzade of &s. 1400-2300. The Quantum of vacancies was not
notified. 142 candidatfs were called-for to appear in the
written test . It 4s U&Lmtention of the gpplicants

&— | 1
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WA
in the appiication that favourtaisn were shown to certain

oo

candidates. The eganination was conducted and mass copying wvas
NN AVAN

done., The answer books was not proper im ordexr. Though, the

spplicanttand the union protested for the same, bwt there was

no proper response. The selection was also made in spite of
PERT ISV
protest. The applicants and the union avoided for action by

the respondents for one & half years, but no action was teken,

bence this spplication.

3. In the Counter filed on behalf of the respondents, the
allegations made in the application are denied parawise. it

is stated that the spplicants were allowed to sppear in the
selection for the post of STE/Headj"r £/Conductor in the grade
of W, 1400-2300/=- (RPS)., None of the gpplicants qualified in
the selection. The selection was made correctly. The examinat.
jon was conducted properly under the supervision of responsible
officials. The seniority of 'the some of the candidates have
been chaéanged in view of the judgment of C.A.T. Therefore,

the allegations mede in the spplication regarding certain
changes in the seniority. is not correct. The answer books

were properly valued. The department conducted the enquizy

0 LW Q’\—Lﬁmxa\ s » Hur}'zgk
which recorzded unfaimmess in the exm:lnat:lom but no evidencs

wes found. Lastly, it is stated that there are no mefit in
the gpplication and the same has to be dismissed,

4o This 1is a 0ld@ case of the ‘year 1990 and this was listed
gor hearing bzfore the Special Bench with proper notice.

Therz is no representation for tfxe epplicent . Hence, w2 have
heard the learned counsel gppearing for the respondents and
have also perused the Applicatioﬁ, Counter, Rejoinder and

AnnexXurasg,

8, The poiat for consideration is whether the prayerx of
applicant is to bs granted or not ?

b—
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6o This is a case where the applicants made huge allegati
stating that some of the candidates, who sppeared in the
exanination , were shown favouritism by the respondent noe2
& 3. It is =1so there asllegation that the applicants and
the union asked for thorough enquiry into this matter by the

vigilance department or the C.Bel, It is pertinent to note
that this assertion of the applicants is denied in the Countes

f4led by the Tesponsible official. This is a case vwhere
the entire “ﬂc;ég\aze in dispute:3n writ petition like this omne,
the Tribunal cann'ot make a‘rbwing enquiry and assess the
method in which the examinastion was conducted. The spplicants
have & right to be considezed in the selection. Whether

the eoxamination is conducteﬁ according to the zules or not
may be a subject matter that one can agitate in court of law,
but vhether the examination was conducted properly or rot,
whether mass copying is anéwed or not, whether the marks

are inflated or deflated agrsr‘the actual agpects of the case,
the Tribunal cannot give a decision without any evidence

i\,\ A Ueten A = o

being recorded «8u tirely

different a3 sought by -the gpplicants; The—wioke o

vigilance commission -;s—eﬂl?—whe%he:.such_enmiw 48 to be

Tribunal cennot give any direction because of the disputed

fact s,

To The vegy prayer in this case is so vogue . The
Tribunal is not expected ¢o call all the answex books and
scrutinise all the answer books.cannot came to the conclusion
éaheﬁ:her any mesz copying has been done or not. Hence, this
is not a cese where the Tridunal can imterfere as sought

by the applicants. This is a matter related to exanimstion
of the yeer 1988.hy any stage of imagination, the Tribunal
cannot interfere at this stége with any selection already

made in pursusnce of the said examinastion unless the (’k«(

‘
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positive right 48 said to have been violated,

It is left cpen for the spplicants and the Goverrment

8.
ALan Vo< Al \T ]
how to remoue-the dispute, in question, i€ any. Hence, there

are no meritdin the spplication and the same, is, thegefore,

-~

éismissed, No costs, :
Sl w WJ
MEMEER (J)

. HMBMBER(A)
LUCKHOWs DATEDS

| GIRISH/-
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of porsons for beinsg sonesred in the ofo regald
gcloction, Iz sich circuasteuces, the sslection was
0t feir Father —alefide and arsinst tac miles.
xi). That in the oforessld notice idrteld
9.6.1938 for -rittea test ( *waours lo. 1), tue
mares of the gpnliceatyzo. 1 to 5, according to thudr
scniority, werc st serigl mo. 11, 16, 13, 32 and 17

respectively.

5

xi). Tint O 2071988, thc goplicants =lonzwi thh

-ony others sopearad in the n~foreseid vrd tfen test,

yAii)e Thet i: the vritten test, it v=s found
bty the sodlica:its -nd others thst tho ~aswer books
guprliecd to thwzm rere nolther officislly stamcd,
nurbered nor inditisled by suy sutiority. viiich rere
nucessery snd teiny done provioudy. “p Cnde BULISTS
rerc sLloted to tac candidetos eppenring iz taz vrittez
test., The csoGidstes vere rogilred to writs thair
asi0S on tho sngwer Dooks, riich Tas un-frir -ud
szainst instrictions sud dircctives for Lol ding
gulecton. Ii. this very, @Very IDOX WeS icft 2a¢ oouor-
tuzity ofiorded to tie cgndid-tos to ussin-frir zenlis
im vhow tho sattortiss merce irterested. Jrose <11 wore

donv iz e pru-vleaned TieliCT.

.
“ust under » wrueenlennol EDLLT £
i~ comnivence vith tho dntorosizd ru thorties =8 0ISCIVL
vy the sorllc-nts 2nd oiinra, » nuober of sterf narti-

cularly junior si;—aff) o vrar he suthoridos
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1. The Station Superintendents,
Northern Railway, ) e o
LKO,BSB,FD,PBH,PRG.JNU,HBL,bLN,AMh,A(,hu:,&1)‘.xHK ;Z.
L4

2, XIT & CIT/ LKO,BSB,FD,SLN,RDL,PHG & ON gk 0 A
Sub: Provislonal seniority list of Ticket
Collectors Gr.Rs.950-1500(RPS) on

A Lucknow Division,
Ref: CAT/ALD's judgement ¢t.30.1.90 in TA No.4
* ‘ of 1988(L)~ S.R. Varma & another Versus
Union of India and others.

- o s o o v

Revised psrs provisional seniority list of Tickel g
Collectors Gr.Rs.950~1500(RPS) on LKO Divn. in supersessilon
- of provisional seniority list circulated under tnis office
endorsement of even nupber dated 8.2.89 in compliance with
: the directions of CAT/ALD, circuit bench,Lucknow contained

in its judgement dated 30.1.90 in TA 0.4 of 1988(L)-
S.R,Varma & another V/s Union of Indi:. & cthers is sent
. herewith in duplicate for vide public’ty and circulation
: amongst the staff concerned, working 1. your unit. Each
n staff concerned working in y.ur unit should be asked to note
' their position under their clear dated signeturss against
their name amd oneore copy of the seniority list within the
notice period for making representation against seniority
i list, if any and the same should be returned to this office
x for record along with representations, if any, preferred by
} - staff concernel. One copy of 'he serniority list may be
retained for your office recori.

]

Representations, if any, preferrcd by concarned staff

X should be forwarded to the undersigned within a period of

» one month from the date of issuec of this seriority list -“ter
which no representation shall be entartainec. It is age

h emphasised that one copy of seniority .list must be got nouzd

+ by each individual concerned staff within the stipulated
period and any failure on this account would be personal

responsibility of senior subordinate.Incharge of the unit
h concerned who would render him liagble for being taken up for
' dis~aobeadiznce of orders. v '

: . \ -
l : /‘ _“rp.h \’\b\ <
. D.A./As above, i\ WO\
: :-5r.Divl,Personnel Officer,
ZJ * NoRly o/ I-UCknOVJO
Copy to:- /7'

1. C.L.A./ Law Section, DRM's office, LKO,
2s Divl.Secretarv, NRMJ/URMJ, Lucknow.

o9 00 .




- ——— e i e

Ef618] T )87

drolef m_ o

PROVISIONAL
(Prepared in supersessio

L7

S AHOE.H:N LI3T CF TICKET COLLECTORS 1IN mw.m..,_.NAOIAOOA R3)/950-
0 all the seniority lists issued thr

ough"No.3475/6/8/TC d

1500( RPS)
ated 23.6,1982 snd ¢,

. - L
T ia )T ey L

.

No. RATF/A/8/TC "3atad 16 .4 83 ek 11,10.83%4n accoddance with the decision taken by ‘fon'ble O>H\hxovv VﬂJ
&> L§=2t—3q , . .
" L A rr— > )
TS NEme” T T Then Date of  Date of Date of ’
4 ther birth appoint- passing HTMARKS
SC/ ST ment P/T-6 &
4 B.0.D, xa .
L. 2. 3. 4. 5. 6. _ To . :
S/Shri ~ )
1. R.P.Nigam - 25.10.35% 26.9.55 - By change of Category :
2. Jagdamba Pragad s/c 26.6.41  1.71,57 7.7.71 ~do-~ (Joinzd on change of category in 1976)
3. V.K. Malhotra - 12.1.55  22.5.76 1s.9.76 Came on transfer on 8,4.81:at administrative ground.
4, 3.K. Varma - 1.1.57  2,2,77  10.2.77 - s B
5. Mshendra Kr. Srivastava - 1.11.52  14.1.78 - On the basis of gmapomwwm;noo_,uwow»mmdwos absorbed as TC on 13.9.84,
6. Smt. Reéts Joshi - 16.2.59  27.4.783 - Date of passing P-6 not availzble in records.
7. Jagdish Prasad s/C 7.1.41 8.4.69 Exempted Working as TC sinoe 10.4.79,
8. Bhanu Pratap Singh (Died) - 29.7.34 23.12.53 4.6.79 Expired on 11.3.88,
9. Lalta Prasad (Rtd.) - 23.2.32  12.4.57 b Retired on 16.6.89,
10.  Moti Lal - 1.6.43 15.12.6¢ a -
11. A.K.Chatterjee - 14.8.43 22,7.64 23.6.79 By change of Category, N
12, S.K. Rai’ - L.1.54 7,907 23.6.79 ~do-
13, R.C. Shukla - 3.7.37 28.3.63 23.6.79 -do-
14, O.P. Saxena . 4.1.40 4.12.59  23.6.79 ~do-
15. J.P. Gupta . 5.2.40 11.11.63 23.6.79 ~do-
16, C.B. Mishra = 1.10.38  1.1.59 23.6.79 ~do-
17. Ram Chandra Prasad - l1.2.43 3.5.53 23.6.79 -
18, M.C. Srivastava (Died) = 1 21.7.37  14..50 2316.79 Expired on 28.5.90.
19. Ram ¥ilan - 27.7.45  27,9.65 23.6.79 -
20.  A.A.Khan - 8.4.43  5.6.64 - Joinad on 6.12.79 from western Railway at his own request.
21.  O.N. Pathak - 15.2.41  23,7,50  18.12.79 - :
22. Ram Chandra - 8.5.36 13.7.59  18,12.79 - ,
23, Kali Charan - 28.1.39  5.,2.3% 18.12,79 N o
24, N.C. Tewari - 18.10.37 22.7.50 ' 24.12.79 -
25, R.P, Nad - 3.8,35 12.3.57  24.12.79 -
26. Satya Narain 3/C 3.7.44 13.12,563 mawpm.qo - - b Trys Cor
27. Raghubar Yadav - 20.12.41  24.11.82 24.12.79 - ‘ S
28, Salig Ram - 15.12.35 23.8.58 24.12,79 - L Ny L ,
G, P. Mishra - 8.3.43  22.17,64 24,12.79 - I . e i

T Y S RN U

Tdvounw T
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e 26 s . . RM . 5. 6. T - - . .
s/shri __# . . y I . ©
‘30«  .S.Ny Mishra — - AT T 3.5, BT - .
31. A.P. Varma - 16.2.33 16.2.51 - Their . ;itions are provisional as their result of T/P-6
32.  P.K. Srivastava - 39.5.55 16.11.78 - m T il-nle in records.
33. Idu Ali - 12.9.40 10.4.60  21.2.80 -
34. H.K. Anand - 24.6.50 16.11.78 23,2.80 -
35, V.K. Diwedi - 1.7.58. '20.3.79  23.2.80 - )
36. Yogendra Singh - 15.1.52 14.2.79 23.,2.80 -
37,  C.B. Pandey - 1.1.57 16,1) .78 .23,2.80 -
38, A.K. Pandey - 1.8.56 20.3.79 ;. 23,2.80 -
X 39, Hari Om Bajpayee - 10.5.60 20.2,8¢ .mwnmo Under order of tranffer for NB/Divn.on administrztive ground.
40.  Arif Ullsh - 4.7.58 20,2.80 “23,2.80 - -
41.  Raj Kishore S/C  1.6.49 26.2.80 23.2,80 - .
42.  A.H. Khan - 28.2.53 17.11.78 23,2.80 - .
‘43, D.R. Shukla - 1.1.51 20.2.80  23.2,80 - .
44,  M.XK. Saxena - 6.2.61 16.2.80 23,2.80 -
45, A.K. Sharma - 24,1.54 20.3.79  23.2.80 -
46, H.H.N,. Chauboy - 21.12.54 20.2.80 23.2.80 -
47, Janardan s/C 1.12.55 16.,2.80 23.2.80 -
48, Radhey Shyam ’ - 1.7.54 20.2.,80 23.2.80 -
49, Smt. S. Devi:Varma - 1.7.40 23.5.78  23,2.80 -
504 S.K. Srivastava - 2.7.57 20.2.79  23.2.80 -
51. Lalji Prasad s/c 10.3.46 16.2.80 23.2.80 - -
52. R.K. mhw<mwdw<m, - . 13.10.55% 25.4.80 - Came from DLI/Divn. on edministrative ground on 20.7.81.
53. P.B. Srivastava - 1.5.56 9.5.80 1.5.80 - -
54, Ram Shanker - 12.9.,55 9.5.80 1.5.80 - ;
55.  P.P. Tewari - 28.7.43 21.4.80 1,5.80 - e
56, Anwar Alam - 31.12.55 9.5.80 1.5.80 - )
57  M.A. Nomani : - 15,7.53 9.5.80  1.5.80 - B
58. RJe, Junsja - 20,19.59 18.4.80 1.5.80 - o .
59. Ahmad Irfan . - 26,10.55 8.5.80 1.5.80 -
60.  M.K.-Khan - 1.3.34 7.5.80  1.5.80 - . ) . stz [Trie Camy
61, P.C. Pandey - 15.1.57- 24.5.80_1.5.80 - ) , N )
+ 62, V.K. Singh - wo.q..u.\, I P {v - Came on transfer on M/E with Sri S.N.Mandal on 30.8.83. , \ x\\m\\\s..i..\sd
. ‘ ) .., contd,.., 3. ) ] : . Y _t.. o .
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S/ sShri e .
63, B. Majumdar Ve - NIRRT |7 8D - 5.0 ¥ -
64. wwu.Xc}mH Srivastave - 15.8-.5% TS : e
65, Janardan Prasad s/C 3.2.55 2o.5.050 NPTy}
66, Smt, Saroj Devi - ¢« 14.1.88 15.3.80 1.5.80 -
67. Ram Jenam Tewari - 14.10.51 23.3.76 - Joined on transfer rrom N.Z.{. on 20.5.80.
68, J.N. Pathak - 1.1.34 18.5,79 - =do-- NFR on 19.,7.80.
69, Sita Rzm Varma s/C 2.3,56 27,5.8C 27.8,80
70. 5.4, £l - 7.12.54 24.5,80 20 .80
T1l. M,A, Ali Ansari - 20.11.,55 24.5.80 20.8,80
72. | R.K. Buri . - 19.8.,52 24.5.80 20.8.80 a
73, Mohd. Afraz Anwar - 6.5 57 275,30 20.8.80 W . on»m»:mw;nozwmm from 22.2.80 to 23.3.80 i.e. eerlier to course
7a. R.X. Sinmh - 1 e oag 24.5.80  26.3.30 ) 16. »30 10 14.7.80, result of which announced on 19.8.80.
75, Faizanul 'iasan - 157 26.5.80 20.8.80 W
76. R.N, Ravi - T4 24.5.20 20.8,.,80
77. S.K. Srivastava - 10.10.55 24..5.30 20,8.80 M
73. 1.¥X. Srivastavs - 1.7.56 29,5 0 20,8.80
79, A. M. Ansari - 3.7.55 2.6.89 ! Came on transfer on 26.11.82 from ALD/Divn.on administrative
80. K., Khan - 3.3.54 7.8.80 19.8.80 ground. Criginal course from 16.6.30 to 14.7,80,
81. P.¥. Isrwari - 30.5.54 6.3.30 19.3.80
82, Yollo Srivastava - 30.6.57 743430 19,8.80
813, R.K. Banerj e - 3.8.53 1<.8.80 19.8.80
84. J.P.5. Bal s/C 14.11.57 21.8.80 19,8.30
85, Smt. Indu Srivastovs - 24.12.55 . 23.8.,80 19.8.80
86. S.2. Akram - 3.4.5¢4 7+3.80 19.8.80
87. Manohar Lal - 22,2.56 21.9.3 4,980 Spared for Guard/Lucknow,
83, @U.m. Pandey - 20,1.54 24.9.80 4.9.80 -
89, B.B. Bhatia - 31.3.58 7.9.80 4£.9.80 - ] e
90.  A.K. Bali .- 22.6,58 21.9.80 4.9,80 - T
91, Rhaowsti Prasad - 10,12.55 21.3.80  4.9.80 _ - T R
92. M.T. Siidigi - 12.11.54 23.2.30 4.9,380 - ) S
93.  Kemaljeet shluwalia - 7.10.58 25.9.80  4,9,80 et N
94.  G.P. Srivastava - 22.1.52 30.9.30 4.9.80 - :
95.  V.B. Shukla - 8.7.50 - 25.10.76 - Came on A/B with Mytonjyo Pondey &n 1982.
%, R.B. Sinha - 9.1.61-  7.7.80 14.1.81 Originel T-6 Coursge 1g 16,7.80 to 34.8.80 2 pasged w.o.nq on

pa.».mp.u.m.snﬁ:p:upx so:ﬁ:momnwou:mwoocnum result,
A contd.... 4 A
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97.  KrFnhaya Lol S/C 20.1.39
98. Sarwan Kumar s/C T.1 40
99. 3.N. Malhotra - 3.0 0
100. Ram Sazhai , s/C 1.6,.7%
101. Kishan Chand - 13.3.37
lo2. ,Balsk Rem s/C 9.7.36
103.  Sunder Ram S/C 11.8.374
104, R-oresh Chaond . - 7.1.38
105.  Munnpi Lol T .- 1.1.35
106.  Sri Ram III B 4.1,39
107.  Bechari s/C 21.9.35
108,  Sri Ram II - 8.9.39
109.  Balak Ram II - 14,10,55
110.  J.N. Tewari - 16.1.54
111, Ashok Kapoor - 6.2,67
112, P.J. Jaiswal - -
113.  A.B. Yadav - 15.10.54
114, Indarjeet Mishra - 1.6.44
115,  A.B. Singh - 9.6.40
116. Shyam Sunder - 20.9,42
117. K.K. Sharma - 9.3.42
118.  Babben Singh - 15.3.38
119. ©.P. Chittoria - 941,42
120. R.K.L. Srivastave {Retd.) - 28.1.30
121y Bhagwan Ram - 5.10.41
122, Rem Dhani Yadav - 23.1.46
123. Nahmood Ali . - l1.1.48
124, N.S. Shukls = 5.2.53
125.  Sudhir Kumar - 3.12.53
126,  M.f. Hagq - 27.€.54
127.  K.S. Dixit - 3.3 75
128,  Suresh Pal (Died) = 2.2 R
129,  R-rshecd thmad - 20.7,58

AX. Bojpaves - 31.7.55

130.

:.U.

23.,10.8
18,11.80
30.11.80

30.11,80

27.17.30
27.5.,65
13.4.52
26.7.52
25411.52
6.9.59
154,64
25.3.56
2:1.,6.67
28.9.72
16.9.,72
7402430
Q\:J.g@

0 30

————te n o

I“Akvul

8.
1°.10,80
0.3
N
¢ea0.20
10.10.80
10.10.80
10.10.80
10.10.80
10,10,80

10.10.80.

10.10.80
10.13.80
30.10.80
30.10.80
30.10.80
30.10.80
30.10.30
5.12.80
5.12.,80
5.12.80
5412480
5.12.80
5.12.80
5.12.80
5.12.80
5.12.80
5.12.80
22.12.80
»2.12.80
22.12.80

©92.12.80

22.12.80
7.1.81
7.1.81

A —— e e e
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Tronsferred to NER on ¥/E with Sri Onker Singh on 5,7.84.

Retired on 31,1.88,

- = T o bw?&am&\uﬂcw Haau

<

L. P SHIU'K LA
Advocsn e

Expired on 27.11.89,

contd... 5
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131. sri Lant Kumar -
132. S.1. Ahmed -
183.  P.L. Vishkerma (died) -
134, Radhey Chyam Srivrstava -
135. Prem L,l ) -S/C
136. C.P. Shukla -
137, Pawen Kumar -
138, AWK. Fishra -
139. Redhey Shyam Srivastava -
140.  K.K. Srivastava -
14 AA. Siddigi -
1«2, 4WU. Beg -
143, Yogesh Kumar -
| Smt. Vidyawati -
115, U.s. Gupta -
146.  0.S. Tripathi -
147,  S.H. Khan -
148.  0.P. Srivastava -
149, Mrs. Sheo Dulori -
150, Madan Gopal -
151, S.K. Sharma -
152,  sri pat S/C
153. G.C. Dubey ~
154, D.C. Roy -
155, V.K. Srivsstava -
156, Promod Kurmar - -
157. Sheo Ram -
158, Raj Kumar -
159, D.S. Mishra 9 -
1601, Narendrs Kumar -
161, Smt., Roohi Praveen Rizvi -
162, Shyam Lal _ _ e
=163~ B&jrang Bali s/C

2

~

T
27,63
7.7.43
30.6.61

7.9.52

7

1.1.55
3.2,58
10-7.56
19.5,.56
14.5.58
l.1.40
22.11.55
1.1.55
15.5.55
20.9.44
8.3.42
27.8.56
11,12,55%
8.1.56
5.1.51
8.7.57
25.8.59
10.4.60
30.6.38
28.6.60
2,10,57
=14.7736
20.6.40

18,8,
9.3.57
10.3.65
27.2,31
20.2.81
15,381
19.3.81
24.3.81
19.8.8)
19.8.81
6.5.81
7¢7430
19.3.81
19.8.8)
19.8.81
2%.3.81
28,5.81
4.10.61
24.5.80
24.5,80
25.11.75
2.11.79
1.4,81
21.9.80
21.4.30
15.8.55
8.9.30
26.12.81
7.11.53
15.30.59

N

§

3

LI
€ 1.6 ‘ -
4
11.2.81 -
‘Passed “ameen trons.er from fLD/ Divn.on administrative grouni
on 11.4.83,
-Exeme+ oy -
2¢ 3.8; . - <
26.3.8] -
26.3.81 Tronsfarrad te~nLY)/ Divn,
26,3.81 -
28.3.81 - -
26,3.81 -
27.4.81 -
27.4.81 . Transferred to “LD/Divn.
27.4.81 - - ’
27.4.81 - to
15.5.81 -
10.6.81 - -
15.6.81 -
15.6.8] -
- -Cam2 on ﬁn,zmmoﬁ.mnos N.E.R. on 5.8.81 st his own request,
- . Ceme on transfor from N.E.R.-on 25.9.81 ot his own Hmmcmma.
16.10.8] - .
16.10.31 - 7
16.10.81 - ° \
16.10.81 - . :
18.10.81 x 7
28.12.81 - L = === ATresTdTE 13y
28.12.81 - — - = \4\\
29.12.81 - ) £ (e O
29.12.81 - T
contd... __ A _
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164, KoLk, I yrapy - N 30 '
165, Batya Ty Mishra - ©33 6.2.
166, Suresh <hanira - P “raftoin )
167, S.P. mHM<mmdv<m - 2.3.53 et 81
168, Karuna Shanker - 31.3.56 16.7.82
169, 1ari Shanker - 31.7.33 30,11,53
170. S.N. Tewarj Awﬁa.v - 1.1,28 - 3.10.50
171, Smt, Sarla Saxena - 12.12.,48 “044.80
172, S.M. luslinm - 20.1,46 741,71
173, Hari Dasg sS/C 7.11,39 5.12,53
174, R.s. Nandj - 10.12.58 5.1.82
175, Kr. Meena Singh - 26.1.56 21.5.79
176, Fahim Ahmad Khan - - -

Q-

23.6.33
23.6.33
23.6.83

Y ——— ——— 404

~

P H i . T
Camz on L7 nLfor on 1504082 from F7R Divn,
Came on !y with 5ri suresh Chandra from N.E.R.

-

[

= Relived el Ly 4, e

*

Came on 2.,.7.34 from ALD/Divn. on administrative grourd .
He w-s enngaclled in ALD/Divn. s TC on -12-82,

Caeme ¢n 1.,17.84 from ALY Divn.cn admiristrative jround,
He w.ie . elled in ALD/Divn.ss TC on -12-82,

- - P . )0
/./w i ,,././f //%/

i-Asstt.Por sonnel Officer, -
Herly./ Lucknow,

-
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o e Silta [
; 2. dan Daghubir
:_' 40 Janki pdo
. D P8 faauy
' 6. VL Kuclawiaha
’ 7. R.S.Srivastava
roAX B. D.D.Brtra
' 9.  Cerakh nath
, 10. ¥.S.Yadav
"_' 11 . Snt.5.Ghosh
: 12. Drij Nath
; 13. S.K.Pundey
> "‘ . i14. SoKoBhatna@.’.r
W 150 HON \Sh"‘.rmﬂl
' 16, R.P.Vishwakarmr
17s. C.V.Sinha
’ 18+ 4Ashish Roy ’
49« R.A.Yadav.
’ 20. J.H.Nagvi =
- 21 . S.K.Gupta
22. R.A.Khan .
: bl 30 TMARES Voand Dadecs ol
cb e S p_'.;' oI’iiSI“l“I
, 9. Moy Lochon Pd.
, 20e  L,H.Sharma
: 27+ Shiv Trasad
; 28, Knilazh Nath
29. Deoki lLiandan
’ 30 R..S2xena
; 31 B.G.llcsl
! , 32. M.llaque
": §3o J oU o1 .Upndhiya
' 4. Sut.raiint Devi
3%« P.C.Jaiswal
y ¥ 56, C.3.P.Singh
: 37. M.R.Z20idd
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An a regult of vwritten test Leld on 2.7.88

8/shri
H.D.Gunta

Satye llem Sin:zh

,’.. 39. b: ti\ o}:}lfln

40.

" .

'/ij?yTT;;5L£LT1=UE .
0/

N.P.8Sinh

0Py
.

-

71:/r33
PMTE/LKC.
-d0-
;-(‘_()-
L%/ USR
TT-/1X0.
78/ BSB
TTE/L¥O.
PTE/FD
PTE/BSB
TTE/LXO.
T7s/353
TTE/ RSB
TTE/1XO.
(0=
TT&/BSB
TTE/LKO.
-0~
_TTE/BSB
-0~
-dC-
TTF/1KO.
w0~
TTE/BSB

and

TTE/LKO.

TTE/PRG
TTE/LKO,

{1Z/1X0.
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20.9.88, the followins gtef{f huve gualified for interview
_for the post of StEa/His TC in s, 1400-2300(EPY)
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1.
26(2) X @ 19/6/89

The Divl.%ly.Manager,
Northern Railway,
Lucknow,
Dear Sir,
Reqg: Concellation of selection
of Hd.T.Cs.

Your kind attenti n is invited to this
office letter of even number dated _ /& > &%
to which no reply has yet been received.

Kindly expedite the case as the same
has "already been delayed.

Yours faithfully,
- Y

T

{ Y.Ps Trivedi )

Divisional Secretary

iA

ol yus o ek

-;%%W¢7'



-
Sy &
/f
LU RE WO Wi t s

REMINDER
v, . Rly. 516
Phone : Resi 517

Northern Railwaymen’s Union

( Lucknow Division )

ear Guard Running Room
Charbagh, Lucknow

Dated. 197/ 9.
lTo T e‘Dwmonal Rly. Manager

No. NRMU] ?</7>(2\

Dear Sir. '6:.0 '“\A oo Q
’ ¢ 11(9(“‘&1 Seln#f\%a

QU . e T T cen ssvee Sy aes TR er e ey b et e \3\ ............ ‘

....................................................................................................

----------------------------------------------------------------------------------------------------

Your attention is invitéd. to this office lettar-of even number Dated
..... !.ﬁ..‘..@i}..@.ﬁfollowcd by reminders dated.........cuuursenrn... 10 Which no seply

has yet been receved.
It is there fore requested that the case may kindly be given priority

and a decisi on may kindly be communicated at an early date. as the case

C. Fauhf\ully,

( Divméﬁl Secretary. )

has been much delayed.

/O\V
AT 28k 3!_'_"‘. e Cﬂpy

v oo

Qs

S b

Leo 1.
Advocus
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Horthern Railwaymen’s Union

Registered & Recognised - AFFILIATED TO THE ALL 11NDIA RAILWAYMEN'S FEDERTION & HIND MAZDOOR SABHA
V.P.Trivedi \W/OfFice*Neer Guerd's Running Room
Divl.Secy. ’y(‘/’ i Charbagh, Lucknow.

Ref. NPMU J.. 7&/7//‘9 f

---------------------------

Dear Shri Agarwal,

Reg: Cancellation of panel of Hd.TCs.

.2
This issue was discussed with the then
ADRM Shri Das. MI letter, in this connection,
is also on the file

« The above psnel is to be
cancelled because mass copying was done by

some of the staff who even can not read and
write their names. Some of the persons were

also interviewed and it was found that the
complaint of the union is correct.

N It is also to be mentioned that at presat
;34) “\ no promotion can be done due.to pendency of
SEEEIANY seniority issue in the court, It will therefors
be desirable that the panel of Hd.TCs may be
, _, cancelled and adhoc arrangements madae.
Y with
) regards,

-

Yours sincerely,

- %
A \p 7 A
2\}#\

shri V.,K.Agarwal,
Divl.Rly.Manager,
Northern Railway,
Lucknow.
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L eXURE
. nilri-
L/The Divl, Railway Manager, C\;’\
/ Northern Railway, | w
. / ) Luckno w:
i

Through : The Proper Channel,

Subject : Representation for cancellation
of selection held for the posts
of STEs/Hds T.Cs grade Rs. 1400~
2300 (RPS).

Reference: Your Notice No., 757E/6-8/TTE/88
dated 2,5. 1990,

Sir, -
®

We the undersigned TTEs working under

you beg to inform and request you as under :-

1. That a selection for the posts of
STEs/Hd, T, Cs in grade Rs, 1400-2300 (RPS) was
held on 2-7-1988 and 29.9.1988. |

2e That in the aforesaid selection, we
the undersigned staff, slongwith many others
Junior staff, appeare:d and golved the paper
correctly to the extant ot ’éir heiné declared
successful, "‘

[ 4
3 That in the aforesaid selection, mass
copying was done by many other jumior staff by
using un-fair means which is well in the knowledge

of concerned authorties.

L, That a number of staff namely S/shri -
T S'KO Bhatnagar, CQVQ Sinha, Shie Prasad and many
others, before appearing th the aforessid selec-

tion, by means of a notice given through Sri -



- of the same,

LSRR

"

Munawar Sultan, Advocate, Lucknow and represen-
tation, had chzllenged the validity of the se-
lection on various grounds,which still hold
good, They, therefore , zppeared in the said
selection under protest and vithout prejudice
to their legal right to challenge the validity

.
Wt

S5e That despite the facts that the re-

presentation and notice of the aforesaid staff
was pending, the selection was held and without
the least consideration of the fact that mass
Copying was done by some staff and unfair means

were gdopted by them in the selection, the result

of the szid selection ( written test ) was notified

vide D.P.0's Letter No. 757/E/6/8/TTE/88 dated
26.10,1988, a photo stat copy of which is Annexure

No, 1 to this representation.

6. That in the aforesaid letter of the

respected D,P.0., 80 persons,including those, who

had challenged the selection before appearing therein,

as mentioned in para 4 of this represéntation, were
declsred successful which was deliberate just to ©
defeat their objections made through representation

and legal notice,
f o

e That ofi declaration of the result, it

further came to the notice of the undersigned that

staff,v&lo were indulged in copying and using un-

o
(2) @

falr meens in the aforeszid selection ( written test),

were also declared successful, It was alsgbbserved

that g number of staff, who were most jumior to the



(3)

undersigned-applicants and vho, in no way,better
then the applicants in every respect, were also
declared successful. The names of a few of them

are given below :-

1. Sri M.N, Khan, TTE/Lko.

2. Sri P.P. Srivastava, TTE/Lko.
3. Sri M,M, Verma, TTE/BSB.

L. Sri Mohd. Moveen, TTE/Lko.

5. Sri Riasat Ali, TTE/Lko.

6., Sri P.K, Srivastava I, TTE/Lko.
7. Sri P.XK., Srivastava-II, TTE/Lko.
8. Sri 0.P. Sexena, TTE/Lko.

9. Smt. Sarojni Devi, TTE/Lko.

10. Sri G. Amogni, TTE/Lko.

8. - That aggrieved by the aforesaid in-
justice, the undersigned and many others, by
means of a representation, challenged the afore-
szid selection being un-fair and impartial, The
matter was also teken up ag;ié%‘represented by one
of the recognised Unions as ;»ould be seen from
Divisional Secretary, Northern Railway;nen's -
Union's Letter No. NR\!U/26/2/89 dated 29.7 1989,
a true photo stat copy of which is Annexure No.2
to this representation.,

veri fy the
9. That in order to test and/veracity of
the complaints made by the undersigned and many

others as well as the aforesaid Unionr for cance-

1llation of the aforeszid selection ( writtem test),

the then ADRM ( Sri Das ) arranged a practical

demonstration wherein some of the stzaff indulged

Ly
p

%}
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in copying and using un-fair means in the written
test were interviewed in the veely same manner as
had already been done by the then C,C.S./NDLS

in such type of complaint made by Sri K.K Tewari,
7, T.E./Lko , who was dacTared fgil in the earlier
selection but 'subseqlilei}.tj% @éclhred successful,
‘In the szid interview arranged by the ADRM, the
complaints made by the undersigned and othersas
well as the Urion were found correct. Thus the
Union: was assured that necessary steps would be

taken by the Administratiom to ¢ancel the afore-

sald written test.

10, That because of the agbove facts being
correct, no further staps were tgken by the Adminis-
tration after the announcement of the aforesaid
result on 26.10.1988, Thus the undersigned -appli-
Cants had reasom to believe that the aforesaid

written test was being treated as cancelled.

11, ‘That the aforessid selection was further
challenged on the ground that seniority of a number®
of staff belonging to checking branch :Vas under
challenge in the Hon'ble High Court, Lucknow/ Hom'ble
Central Administrative Tribunal, Circuit Bench, Lko
in cases filed by Sri D, R, Shukla and others, Sits
Ram Vermms and others, N,C, Tewari and G.K, Verms. The
Cases filed by Sri D.R, Shukla & others and Sri Sita
Ram Verma and others have been decided by the Hon'ble
Tribunal in the month of January, 1990 wherein the
Admini stration has been directed to prepare the
seniority list of the staff on the principle as

entioned in the judgment vithin a period of 3 months,



(5)

The judggent of the Hon'ble Tribunsl has yet not

been complied with and no fresh seniority list, as
ordered by the Tribumal, has yet been issued with

the result a number of staff is being deprived of
their legal right of promotion which may cause

fqrther litigation if the aforesaid selection is S

not cancelled and a fresh test is not held.

It may also be mentioned that the cases ﬁ.lecf
by S/Sri N,C, Tewari and G.K, Verma, who have been
deprived of their right to appear in the aforessid
selection ( written test ),are still pendining in
the Hon'ble Central Administrative Tribunal, Gircuit
Bench, Lucknow, The decisions of these cases may
cause legal complications if the aforesaid selection

( written test ) is not cancelled and a fresh test

is not held after the decisiom of the cases.

.
e

12, That vithout first #isposing of the

representation/notice given ﬁx’ng/Sn S.K. Bhatnagar,
C.V., Sinha znd Sheo Pras=ad etc, as mentioned in para
4 aboVej and the representations made by the under-
signed and many others as well as the Uni'on}as men-
tioned in para 8 abmre,and also without taking into
Consideration the fact of some staff having been inter-
Viewed by the then ADRM, the learned Divisional Per-
sonnel Officer", Northern Railway, Lucknow, by his
Nnotice dated 2,5.1990, has fixed the dates of interview
of the staff already declared successful (under challenge)
on 16,5.1990 ~nd 23,5,1990, which is most unfair rather
illegal. Atleast, the representations of staff must
have been disposed of first before fixing the dates

for interview., Thus the action of the Administration
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natory violative of Articles 14 and 16 of tthe
Constitution of India.

13. That the spplicanmts are loyal and
faithful to the Administration and they do not
prefer to start litigation but the Administration,

by its afore-mentioned illegal and arbitrary acts,

has been compelling them to seek redress in the
Court of Law and that is why such action fixing
the dates of interview on 16.5.90 and 23.5.90

has been taken without first disposing of the re-

presentations of the staff and the Union,

14, That it is reiterated that for the

facts and grounds mentioned above, the written

test held on 2.7.1988 and 29.9.88 on the bsis of which
the dateg for interview have been fixed for 16.5.90
and 23.5.,1990 are illegal and against the Principles

of Justice.
R

15, That from the facts and circumstances
of the case, it is quite evident that the actiol
of holding the interview on 16.5.90 and 23.5.90 is
deliberate and motivated vhich warrant a thorough
investigation through Vigilance/C.3.1. »~ the Ad-
ministratiqn as well as deserving candidates are

being cheated.

It is, therefore , most respectfully
prayed that the matter may kindly be viewed seriously
and in order to bring the true facts into light,

a thorough enquiry be ordered to be made into the

E
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case through Vigilance or C.B.I. and till such time

nel

the report is received, the dates for interview

fixed for 16.5.90 and 23.5.90 be postponed to avoid

litigations.

It ie further prayeﬁd that in the mean time,
the representation of the staff be decided, so that
the undersigned-applicants and others may mot feel

humaliation and frustratiom of justice at the de=-

partmental level.

Thanking you.

Dated :/§=5-1990.

&

Yours faithfully,

2. ﬁ_jéﬂ'ﬁ/a/

30 fc,__f \
éﬁa&o 2%7

[-l'o ,ﬂ?. il Qu\%

7 Y A\ f tf

6. s viee

7 ) p v b2

N &%:Jk-"

s & gy 124

S
lo. «’?73}7 1L/
fn-sps A el

RS 'I /C. p’f'\nh‘«a
s /JWU‘/’“?P
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A

e Divl, Rallway Manager,
rthom Railway,

Ref : Joint representation dated 15,5.,90
for cancellation of selection held
for the post of STEg/Hd, TCs & Com=
ductor grade Rs, 1400=2300( RPS) «

(X 2 X % J

sir, N

Please call fo:r our representation referred
‘to above, Itie red.‘teratod that the selection held .
for the above posts, for the reesons and circumpge
tances men\td.onod 1? the said representation, is

wholly un-fair and' ag8aingt all cannons of justice,

It 18, therefore , respectfully prayed that
our representation referred to above may kindly be
decided before taking any further action on the
bagls of the aforesald illegal selection which has

been challsnged by us, ;

- -

An early reply is a!ai_tgd.
Thanking You,

‘?L

Yours fai thfully,

~ & Qo (P e Rey)

€ %u\ﬂ (00‘34[“%
‘ T e & k&.gg f\/\‘SoJA/"
(.@Jfouu Jgan» av

B oo
° C KC,{U’ZC&: S)VI%’



N cthern Railway,

No, E/6/8/TTE 88. Divisiona] OfZice,
o+ 15TE/6/ / / Lucknow Dt, - 77/90,

A )
. test held on 16.5.90, 31.5.90, 10.7.90 in Sonnection with
Selection for +the post of Hd.IC/HTTE/COB g:adevRs.1400-2300(RPS)

517~ NamTe, T~ beilg,/StaTion
NO-E___.__-_--....W Tt e——e
1. S/sri R.D, Gupts, TTE/FD

2, Sita Ram Ad.TTE/LKO
3, Ram Raghubir, "ou "

4, B.R.S.Yadav. owe o
5. V.J.8ingh Kushwahy - oon "
6.: R.s. Srivastavy, oo "

Te 1D i, " /i
AR I Ha by " VARNY
‘J. ll...'i. Tady /LS
1(.LﬁmL.S.UhOnh " /LKO
11. Brij Nath W /FD

12, o,K.Pandey _ i /BSB
13. S.K.Ehatnagar " /LKo
14, H.N, Sharmg “  /BSB
15. C.V.S8inh~ fi /L0
16. A.R,Cha ary “ JLKO
17. JH, v 44 ' /1KO
18. S.K.:;Ll;‘ l-a.I " l.:I(O
19. R.A. Khan i /ESB
20, S, Kant SriVastava o /BSB
21, Harlochan»Pd. . /BSB
22, L.N,Sharma ™ 2/LKO

23, Shiv Prasad, - «=HTTE/LKO
24, Deok: Nandan L /LKO
25. R.K. Saxena " /PRG
25, B,S, Shari . TTE/LKO )
27+« M, Haq ' /LKO
28, J.J.Ram Upadhya, " /BSB
29, Smt, Sarajinj Yevj TTE/LKO
30. Sri b.C, vaiswal " /PBH

31. Sri C.S.P.Singh " /BSB

32. Srk M.R. Zaidi " /LKO

33. Ssri Satnam Singh " /BSB

34. Sri M.A.'thn ' JLKO

35. Sri N.P.Singh "  /BSB

36. sri A.K..Ubadhya " /BSB

37. Sri M.N.' Pard ey “  /BSB

P.T,0,

@\j\r’
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH,

Civil Misc, Petition No. of 1993 (L)
In Re:

Registration ( 0.A. ) No, 373 of 1990 (L)

M.C.Rai & othersee.. Applicantsg,
Versus
Union of India & others sses Respondents,

APPLICATION FOR CONDONATION OF DELAY IN FILING

COUNTER REPLY,

That delay in filing Counter reply is not
intentional or deliberate but due to Administrative

and bonafide reasons which deserved to be condoned,

PRAYER

WHEREFORE, If is most respectfully prayed
that in the interest of Justice , delay in filing
counter reply may kindly be condoned and counter
reply may be taken on record.

4,&%&2#'

(ANIL, SRIVASTAVA)
Advocate

Lucknow:

Dateds 2o|y 1993,
Counsel for the Respondents,
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COULILDN TEDLY C I3 aLf Q. oLl T

RESPC DRENTS

Oéébg/&é\/)?/m , working as

ascictant ZTerconnel Cficer, in tle of :ice of
nailway ..anager, !'orthern Railyay l.azratganj,

do heoreby solemnl, a®firm and stetc as under:

Annlicants=.

e

1. “hat the olfici:l altove naed is working

~ 1

Divielor

"
H

Lucknoy,

under

the respondents and as such he is fully conversant

vith tte Facts of tie curce dezocsed L0 hierounder.

EEE-N

re is in a posit.on to i'e tl counter enly

pelt.alf of all tre res-ondent< ~hicr re zr ol

2. ~hat the conteapts of —arac 1 and 2 of

original application need no reply.

-
(=Y

1



_?—’,

20
[\
e

thet the renly to the contentes o -.ra 4 of

the original application are ac ifollers:

!
LA

~hat in reply to thre contents O. nara

6% the originul ap licatior, it ief stated thot e
aprlicunt Ko. 2 tc 5 vere wut to olficizate in crate

.eriooublect to

15.1400-2300 (1FS) ourely on <choc

renlacenent Ly the panelled staff. As far as

applicant .lo. 1 is ccncerned, he har all along .een

working as ©.7 in crade 7. 1200-2042 (D'l end all

trec~ zbove applicants vrere allowed to apnear in the

celection for t'.e post of CiE/Fead . ./Zoniuctor
]

in grade 3. 1407-"30C (k... lizne of therce ctalillied

in the selection held for tire purrosc.

4. ~hat tl'e contents of pufa &{ii)

need any comment.

tre woint raised is rurely
typogranhical error

& ~hat in reply to tle conten.o 2. puarz ¢4 3

of tl.e original sn:licaticn, crly tils Zact is

sQiitted trat tle nu her of candiletes called Lo
ion is normall Ulire~ time:s tie

ap~edr in tre s~lectd

g
’- J
6
1
r
(
14
(
¢

nums T r o. v.cancies. U is
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can not be cdermed to be illegal iI tie numier oo
vacancies coucht to be filled ir the relection are

not circulated.

T That in reply to the contéatsf ol para 4{v)
of the original applicstion, it ie¢ submitted tlat Lle
allegation of not circulating tle numder of

vacancies had arn ulterior motive is emphatically

deniz<. The rest of the contents ol para under reply

are not denied.

That the contents of para 4(vi) oI the

m
.

original applic.tion are admitted.

\O

. “'hat tie contents of pare 4(vii) ol tle
originael ap-lication are not admitted as allcoged.

1t je further stitod that Sri Hanhaiyva al vas a senio:
scheduled Cacte candidates arongst ire elizible ones.
I'ence he was cal’.ed Lor t.e geleclion, &asc »er
ceniority list zffective them. The judgement o: the
ron'ble Drivinal arrived on 30/1/9) nececcsitceling
come reviscion oI the seriority lir. aveilakle at Li0
tire the selection was initiated i.=. 9t} Cune,13U..

of
In vicw of tie promoti-n/Sri

"

antal salal tos oo
withheld and he has not vet wen promoted. So Iur

fad

as the names oI larva £ri N. .lewvari, le.n./enra
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K

wre concerned, it i< rctated that reping In Vit

juégement of the fon'vle wribunal datec 20/./0C

ceniority position bas be~n revised gnc the grint

“urther benefits, if any due, on the asic ol t.e

revirced seniority ixzt in under consideratlion. X

cor:firmes chat any and all the hevefits die velld

allowed to all the staff cons~quent to ciunce In
ceniorit list including tre & ove named .l.ree

persons.

10. vhat no renly to pure «(viii) o. tle

original ao»lication irn view of vhat hes ber

S

"y
4

~t.ted in the reply to the contents o7 rnar.: 4

above.

1. “hat in reply to tlie contents oo peuru
&(ix, of tre originul apulicatior, it Ir st.tra

trat the seniority list conceruning Zarve i oeo .

Vermz and llel.levari as alZcc <o othere r.c "oon

1

reviced. ..orecver, trey have Ziled peliliorsyt '

she _a. wiichk is -ending for iirul decicion.

12. ~hat the contsn.c o para 4.x%) oL tie
original application are denied. °t i aleo
ctatnd thet e sclec’ icon vde initiated ir 1280

=~

vhile e “udgement ¢ tle lpn'lle Lritunal

~

1.

[
™

-
o

N

~ -



regarding reniority list arrived oa 20tl. Janucry

13.

L!"v
.

Y3

Rriohs

- -~

£34a 4

o

svch trere was nothing 'rong or mala

initiating tle .selection.

that the contents o npara <{ni) wnc 4725

e original application do not call

reply.

specific ansver ook containing

Fave not yet heen sunnlied bty stare departr-ni.
4s such all the selections including tie selectZon

vnder dispute was conducted using the ancwer 'OOK

as vere availalle. .t ¢ alco stated trev the
written test was corducted under the sun~rvicion
+re Tvecutive Cflicer ir a peaceful ranner. In

n

o)
addition to the Bvecutive O Ilicer, one mersonnel

officer was also present to ensure prorer condoct

of the test. .he answer Lo0ks ware duly stanpel

¢4 gicned by one co-ordinating o.ti

{
P
; Ty & g ver

i
i PN
. coon as ti.e vritten examinalion we

croled and rcernt to coflic

mocks vere immediatel;

nominated for evuluation. 1t is emphalical'y ceni~d

he vend

A

;
trhat eny unfal. means vere allowed to

VA .
in tre written test.
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15. what the contents oI para &, :iv, ¢ tle
original wpplic.tion c¢re deniec. .0 unlar! meanc
ere allowed to e atonted in tle eramination. .t
ig @leso denied that any Jjoint wonlication vz cover
mede to be althorities after tl o exorinution

regarding tl= ure ol wnfaff .eanc. his allag.tion

aprears to ke kased an aftertihought.

16. That tie contentf ol para «(¥v) ere
also denieG. ot is stated thust Zor tihe informoetion
i the llon'ble lribunal thut after declaraticn cof the

result of the wurfitten tect tre ancwer boolis vere

i

re-chaociked by trhe cuthorities cn recei~t ¢
complaint Irois one o.l the reccgnicel Uiionc to £ind
out any evilence o: th& uce ol unfalr means bhut

no such evidence was found. .n these circumstances,
tl.e allegution of the unse ol unfalir recnc ir "fﬂng.

17. Jhet the contents o nar: 4 .xvi) of tle

original ap-lic.tion zre adritted.

18. That tle contents oI »nira 4(:vii), o7 tle

original aponlicuetion are denied.

19. ihat tle contentes ol nera 4(:viii) of
the original applic.tiorn arc not adritted as
alleged. 1t i summitted thut rarve Sri .v._ helasotid,

ol | . L Doy
[N SG S UGS ST I N P

s

i Irarad, | anhaiya Lal o=
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wvere all Scl.edule Zuste cansidates. ..o -=~7 ~uler

for gchedile caste condidl.es

+ e vacancies eant

are to e Iiléed by schecdule caste condlildates only

ct
D
‘J
M
‘n
(+
¥
o
ct
O
7
™
(0]

even i. they are O. lower merit. In

all the .Love cta®f wEe declured successtul in the

written test. lonsecuently, they vere interviewed

and focunrnd suitekle lor empmanelment. _hus therce vas

o

“ing @ wrong in what vas Zone.

3
0
ct

20. That in repnly to the contente o paras

a(xi; to 4(xiv) ¢f the »Hrig'nal < Lic .3,

1 4« steted that tre matter was discussed vith

A L

tre union and it was made clear to tle representative

c¢f the uvnior tret no uniair neure were olog

<t tie elesminaticn ard there ¥as becn

any rules and under the clrovmstarces the zplinenk

corplaint rele ty them ig not correct ard it is not
woscilkle to cencel tie result o. the enwninecion

and/or the selection.

21. “hatl in reonly to tle contorte ¢o nara.

4(xxv, o the original woulicetion, it g steted
that the name of Lrl l.am lactuns r ¢
irn th~ list on account of raving = cern Lo

Sarve 9ri v.V.lhelapati, Lal’i [rucaz,

&]
i
o
[»]
i3
n

are concerned tiey wore soicdule cariles cardiduter

»o violation of
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i
I
[
;3
[
I vho rave teen Ceclurel to nwve craliflicd et the
f ‘- i T
vritien test aguincst the vacancies meant Ior
I
\7 eckedule caste candidetes unc verxe trlerelore called

interview. .husg, there «ra. »ottrirc vrong cr irrecgular
I in whaet was done. The allegation of ranisvlation

made in this vara is denied.

! 22. “hat trhe contente ol naru 4¢(xxvi) cf the
“ oricinal apnlic.tion are denied.
!

23. “hat in reuly to the ceontents o7 o rac

| 4 xowil) and 4(:viii) o the origiral apnlication,

| ; . . \ -
| it is stoted thet tle ceommlaint made b tie stef

cs well as the union rag encuired intou o n . ilertiall,
I
/ by the then ..D.i. £rl Dace vhoe found L~ corvlaint

I of tte stafl as well! as the uricn fulre wnd raselesc.

! |
in vi~w ol the encuir, male - 8&ri Zase, no furtter

—

encuiry trag called for.

| . . .
! 24. “hat ir reply to the conterts o rarc
1

4(xxir) of the ori_irel anplication, ¢ is stale

=1
o

that necessary acticn haes reon taliew o

! rensrecentation oI the applicante ord 1~ o
Livisional “ecretar, o tie uritn b ver nleadine te

ERVEE

s cage 0L thre apnlicent vag inforned sccerdincly viih

inrtrictions t¢ ‘rlom. tte anplicante.

25. that in rewly to tie contenls o. »arc




Calaa

4l3z.) of the original apnlicetion, it ig stacc.

U ut Lle nenes ol Sarve Sri L.V.. helaptl,
. rasad ard Lachaivalel reloncinc to gchedvlc costes
fur thew

= vacrolier recerved

were empanelled ageinet

es per riles. ..est of tie conternts ol para

: recly are dernied.
“hat the contents ol -arc

| 26.
f the origiral application are not admitted «r
te name 0f Zri LeD.Curtae ap e.rs km o cori 1l T0.l30
2 anroure [Io.1 £o

-

in the list dated ©/6/80 enclosed a

tre original apnlication.

| 27. “hat in reply to tle contenic o o<
: 4(:xxii) of the original apnlication, it is stuted
' tl.et the total vacanies wvere 77-5 r Leneral

and 6 Zor scredul

candidetes, 12 for sciedule castes

¢ total 231 cunci. ste

trires candi- ates. 3¢ &
recuired to be falled for tie celecticn, ¥ut as uer
on roll porition on the vosr of‘ﬁ;' rrale  .12080-2720
or ¢rade L1070

yhich is tie onl, _~ecer post

), cnly 142 candicdatce were _‘her aveailihle.

(PS
.11 ¢f trer were called Jor the vritten tecst. .here

in this. .lest of 1~ cententes o

was nothiny ~rroenc

-
Le

#
L=

pLra unuer reply are derie
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28. That in reply to the contents of para 4{xyxiii)
of the original appliceticn, it is stated that
the instructions contained in Railway Board's
circular mentioned in this para are not deried. u:
it is denned that this was not orsefved in the instant
case deliberately with some ulterior motive. This
A g,,u;m;;bwiwe emiiien
Lwas purely incidental which does not render the

selection void or illegsl.

29. That the contents of para ¢ (xxxiv) of the

original application need no comrments.

30. That the contents of para 4(xxxv) of the
original application are not admitted. The staffl
was allotted seniority marks to the maximum of 15
and minimum of 3 wae aMetsdd in accordance vith the
Y - S .
position in the senlorltyk It is stated that nothing

wréng and irregular was committed in this regard.

31. That in reply to the contents of para a(xxxvi)
of the original spplication, it isS$tated that the
cotpetent authority enmuired into the g reprecs-ntation
of the applicants and it was found thaﬁ the
allegations were baseless and unjustified and

claim unt@snable. “his was brought to the notice

of the Divisional Secretary of the Union who was

Sponsoreérng their case and tle CZivisional Secretary
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..

was instructed to inform the applicants accordingly.

32. That in reply to the contents of para a(xxxvii,

of the original application, it is statecd that the
selection has already been finalised in the proper
manner and the staff placed on the ﬁanel has been
promoted to grade . 1400-2300 subject to their

passing the reguisite training.

33. That the contents of para 4(xxxviii) of the

original application are denied. It is submitted
that no irregularity has been committied in the

selection as such the selection is %ﬁegal.

GROUND S

24 In reply to the contents of paras und-r this
it
headingLisgstated that most oZ the contents b&ve been

covered in the reply to the various paragraphs

of the petition. It is, hovever, stated that bect

possikle efforts were made to conduct the selec¢tior
within the frame oI the rules and regulaticns. The
request made by the applicantes to

cancel the selection

is neither tenable nor justified.

Lucknow;

Dated;Qqf Yy /1993,



VFERIFICATION:

I, the above named oZliciul do hereby verify
that the contents of pafagrdph 1 of this counter
reply are true to my personal knowledge anc¢ throre

ofl pafas 2 to 33 of this counter reply are hased

on legal advice and records.

No part of it is false and nothing material

has been concealed. So help me god.

Lucknow;

Dated; 93‘“\ /1993,

;L G\\T\fa\m 7
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